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Shrl Tyagl (Dehra Dun): Are proper 
arrangements made to keep watch? 

Dr. Ram Subbag Singb: Yes; there 
were propel' aITangements to watch. 

13.00 hrs. 
STATEMENT UNDER DIRECTION 
11" HE. INACCURACY IN STATE-

MENT AND REPLY THERETO 

Sbrl Daj! (Indore): Sir, during the 
dis~'ussion on .... 

Shrlmati Renu Chakravartty (Bar-
.. ackpore): Where is Mr. Sanjiva 
Reddy' 

Mr. Speaker: Mr. S. K. Dey will 
make the .~atement. 

Sbrlmati Renu Cbakravartty: Why? 
Mr. Sanjiva Reddy must be here to 
apologise. 

Sbri Daj!: Mr. Speaker, Sir, during 
the discussion on the Indian Copper 
Corporation I Irad pointed out that 
the Indian Copper Corporation was 
under the technical management of 
New Consolidated Goldfields South 
Africa Ltd. and bad referred to Bul-
letin of the Geological Survey of India, 
p. 55. In his reply, the Hon'ble Min-
ister Mr. Sanjiva Reddy denied my 
statement as based on false informa-
tion. A reference to the speech wiil 
ghow that he was silent on the ques-
tion of the matter having been refer-
red to in the Bulletin of Geologi",1 
Survey of India and only denied my 
statement and held it up to ridicule. 

r thereupon tried to get the copy of 
the Bulletin from the Parliamentary 
Library hut I was informed that It had 
been withdrawn. My efforts to obtain 
the Bulletin from the other source!: 
was met with a similar reply, How-
(~ver, I have now been able to find 
the relevant page and a photostate 
copy of the same is in my possession. 

III tb~ Bulletin of the GMlogiC'll1 
Survey of India. Series A. E("onomic 
Geology No. 23, Copper. by J. A. 
Dunna as revised and enlarged by 

thereto (Stt.) 
A. G. Jll111gl'dm, S. P. Nautiyal and 
M. K. Hoy Chaudhuri, p. 55, it is men-
tioned "in 1924, exercising thC'ir auc-
tion the Cordoba Coprt.er Company 
purchased the mining rights at Mosa-
bani from the Cape Copper Company. 
Simultaneously the company was 
recon,tructed as the Indian Copper 
Corporation. 

"In 1931, th(. technical management 
Of the Corporation was handed over 
to the New Comolidated Goldfields 
South Africa Ltd. under whose mana-
gement operations still continue." 

The year of publication, as ~ivcn 

on the Bulletin, i, 1965. J had there-
fore right and reasonable reason tn 
believe that the technical management 
of New Consolidated Goldfields South 
Africa Ltd. cotinued on the day whpn 
I spoke in the House. If during the 
Africa Ltd. continued on the day when 
period alter the pubhcation and roy 
spce-ch in Parliament, the technical 
management had been changed the 
Minister could have made such ~ 
clear statement and the matter could 
have rested there. Instead he totally 
denied the whole of my statement re-
garding Indian Copper Corporation 
being technically managed by New 
Consolidated Coldfields South Africa 
L1d. In this context the withdrawnl 
of the relevant Bulletin from circula-
tian is also very significant. 

It is clear that the Government of 
India in their public-atian Bulletin of 
Geological Survey 01 India gave wrong 
information or the information given 
was correct but the technical manage-
ment by the South Alriean firm was 
tenninoated before I raised th(' issue 
tn Parliament. The Ministers Rtnte-
ment does not give any cleaT indica-
tion as to the actual fact. It is 
regrettable th'3t the Minister instead 
of clarifying the position satisfied him-
self by a general !:taternent denying 
what r have said and also went fUrther 
to mnkr some unsavoury remark about 
me. It is now clear that the Minister', 
statement amounts to suppressio red 
Bnd 81LgQ('.lIfti.on falsi. and the statC'm,"lt 
made by me Is cOl'reet as based on 
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inform'dtJOn in the Bulletin of the Geo~ 
logical Survey of India. 

The Minister of Mines and Metalli 
(Shri S. K. Dey): Mr. Speaker. Sir. 
during tht! course of discussions on 
the Bill for the acquisition of the 
Undertaking of the Metal Corporation 
of India in the Parliament on 22nd 
November. 1965. the Hon. Member 
Shri Daj i. made a reference to the 
Vulume on Copper "published in 
19(;4" by the Geological Survey of 
India and said that according to the 
inlormation contained In this book, 
"lhe Indian Copper Corporation ap-
parently owned by Birlas is being 
managed by nOlle other than lht! South 
Alrican fOft.'lgn companies, the ban-
kers of Rhodesia's Prime Minister, Mr, 
Ian Smith". He went on to say "that 
in the Volume on Copper on puge 55 
1 here is a clear mention that the Indian 
Copper Corporation's tel'hnieal mana-
gements are the New Consolidated 
Guldlields South Africa Ltd. It is a 
foreign company in South Africa be-
longlllg to the bankers 01 Rhodesia's 
Prime Minister, Mr. Ian Smith .. , .. ," 
The Minister of Steel and Mines, Shri 
N. Sanjiva Reddy in course of his 
speech denied that the Indian Copper 
Corporation was being managed with 
the Rhodesian capital and stated that 
this company's consultants are an 
English firm and not the Consolidated 
Goldfields South Africa Ltd. as men-
tioned by Shri Daji. However, a& the 
following statement appearing at page 
55 of the G.S.I. Bulletin on Copper in 
India 1965 publication: 

"In 1931, the techniC'al manage-
ment of the Corporation Was 

handed o\'er to the New Consoli~ 
dated Goldfields. South Africa 
Ltd., under whose management 
operations still continue." 

was at variance with the fact that 
the consultants of tbe Indian Copper 
Corporation are Mis. John r.1'lles and 
P&rtnen with regi!ltered offke in U.K .. 
a reference was made to the Director-
General. Geological Survey of India. 
The Director-Genera 1 ha~, after mak-
ing necessary inquiries, confirmed that 

the information in quel)lion as given 
ill the above-mentioned Bulletin is 
incorrect and out of dat~. It seem::; 
to have been reproduced from an 
older publication without checking. 
The Indiall Copper Corporation termi-
nated their arrangements with Mis. 
New Consolidated Goldfields South 
Africa Ltd. In 1960 and appointed 
Mis. John Mile'S and Partners of U.K. 
as their consultants. 

The misunderstanding and incon-
venience caused to the Hon, Member 
and others Irom publication of wrong 
information in the Bulletin of the 
Geological Survey of India on Copper 
i. regretted. Arrangements have been 
made to print and issue the appro-
priate errata slips im.'ol'poratine the 
correct statement of facts regarding 
the present consultancy arrangement 
of the Indian Copper Corporation. 

The Ministry of Mines and Metul. 
ha.s no knowledge of the reported 
withdrawal of the publication of 
Geological Survey of Indio from tht~ 

library of Parliament. There has 
been nO uttempt at suppression of 
correct information on this lIubject. 
On the other hand. the factual posi-
tion stated by the then Hon. Minister 
of Steel and Mines that the pres.nt 
technical consultants are a British 
firm t,iz. M Is. John MiJeJlil and 
Partners, i-s c~rrect and cannot De 

controverted. 

Sllrimati a.u Chakravarti,.: Sir. 
atter hearing the .tatement I feel 
that. firstly. you must make .. 
thorough inquiry how that particular 
bulletin of the Geologkal Survey of 
India disappeared from the library 
and Who was ruponsible for it. u' 
say that they are not responsible for 
It. Somebody el .. •• unknown hand is 
there. 

Mr. Speaker: It should be my res-
ponsibility. 

SbrlmatJ ~nu Cbakr .... rtt,.: 
Secondly, certoin very uns9voury und 
unwarranted r~mark. were made by 
Shrt N. Sanjtv. Reddy In the course 
at his "1at~ment on thf! partkulnr 
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[i:>hrimati Renu Chakravarthy]. 
matter against my colleague and 
comrade, Shri Homi Daji. Since it 
was known that this question was 
going to be raised today, why is it 
that he is not present here. He 
should have been here since he has 
unwarranted spoken in such brash 
manner. He should withdraw those 
remarks and express regret. 

Shri H. N. Mukerjee (Calcutta 
"Central): I want to reinforce what 
my hon. friend has said, because you 
will appreciate that in the Library 
Committee we may be in a very 
embarrassing situation if it so happens 
that a Member of Parliament is pre~ 
c luded from using a document. I 
really want to know how it happened 
and I wi~h you lay down the la.w 
about it. I noticed SIlri Sanilvn 
Reddy's presence here some time ago 
but now he has gone away. He may 
have very important busint'ss else-
where which might warrAnt his pre-
sence there, but there are certain 
parliamentary proprieties which I am 
trying to stres~ with whatever 
strength I have. Is it not necessary 
and obligatory for a Minister of Gov-
ernment who is to be here because 
of this item being on the agenda-he 
does not always favour us with hi~ 
presence-to inform you and to 
C'xpres'S to yOU his regret at his having 
to be absent for some unavoidable 
reason or is it that, being a member 
of the other House, he forgets the 
constitutional obligation that he is 
responsible to this House for hi. job, 
that it is at our good pleasure he 
holds his employment? It i. very dis-
treoslng that Ministers treat this 
House with contempt. particularly 
Ministers from the other House, who 
do not seem to know the Constitution 
at all. 

Sbrl Bart Vishnu Kamath (Hoshan-
lIabad): May I subtnit that the matter 
is serious in both its aspects? Fintly, 
th. theft or disappearance-I do not 
know whether it is theft really-a 
certain v.nlshin~ triok performed by 
this document .... 

Mr. Speaker; Why does he make 
these comments of vanishing trick ·and 
80 on? 

Shr! Rarl Vishnu Kamatb: I am 
referring to the vanishing trick per-
formed by this document, not by any 
person. 

Mr. Speaker: He has said disappear-
a.nce. That is enough. 

sbri Har! Vishnu «amatll: I think 
this is the first time in parliamentary 
history that this has happened. If 
that has happened earlier, we are not 
aware of it. This i. the first time 
this has happened. and it needs 
a thorough and sifting inquiry. 
Secondly, a rule might be formulated, 
that when a Minister has made a state-
ment, which is called into Question 
later on, objected to laler on, and it 
is found to be incorrect and another 
statement is going to be made on that 
statement, if it is in the order paper of 
the House and the Minister is present 
in the House, you should kindly ensure 
that the Mini.ter do"s not leave the 
House without your permission. If he 
has got some urgent business or if the 
portfolio has changed hands, that is 
all right but even then, he should not 
leave the House without getting your 
permission. 

Shrimati Renu Chakravartty: He 
must apologise. 

Shri U. M. TrIvedi (Mandsaur): 
Apart from the impropriety by the 
hon. Minister. Shri Sanj iva Reddy. in 
just making himself scare on the very 
occasion when he had to listen to what 
is being said, the point that strikes 
me as the most important and which 
cannot be brushed a~ide is that such 
an ignorance that has been exhibited 
in the highest circles. by the heads 
of departmenlCi who govern the whole 
machinery of Government, existed. We. 
as outsiders, who had to move about 
in the Jawar mines and the C<Jpper 
Corporation .. nd all that, knew that 
certain things did exist and that the 
statement ('QuId not be true and the 
bulletin issued could not be true. How 
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could such a statement be issued in 
the bunetin itself and what action does 
the Government contemplate to !lake 
against the officer or offiLers concerned 
Wi10 issued such a statement? 

Shri Ranra (Chitloor): All that has 
followed from the lips of my han. 
friend'i, I am sure, has the support of 
alma,! all the Members of this HOllse. 
J need on1y add one point. In the 
course of our parliamentary talks, It 
is truf' thut we do make observa~ 
tiom· and indulge in a certain amount 
of .... 

Reply thereto (StL) 
115. It has got to be re-ex'amined' 
because we are only permitted to make 
n statement, the Minister repliC's to 
that and the whole thing goes lu rest. 
But. sometimes the matter must be, 
gone into depth to tlnd out u1timately 
who is wrong. This reply of the 
Minister itself has given an occasion 
for me to counter-reply. At the pre-
scnt moment I am once again submit-
ting \hal the, i'nformatiun given by 
the Minister to the House is wro~, 
that the inlormation given by the con-
cerned o"lcers to the Minister is 
\\'rong. t hat the Geological Depart-

Shrlmatl Renu Chakravartty: Pole- ment had withdrawn It not only from 
mles. the Parliament Library but also from 

Shrj Ranra: mutual criticis.m 
,.nd making jokes; but when We arc 
found to have made a mistake or an 
incorrect statement and all the con-
sequences follow of asking for (arrec-
tion and when a corre-etion is made, 
it is only proper on our part to with-
draw all those parliamentary sallies, 
replies, criticisms and witticism~ th'8t 
we indulgp in. That has not been 
don~ by my hon. friend. He has only 
regretted the inconvenience caused to 
Shri Daii. It is not .pecially the 
experience of Shri Daji alone; it is 
the inconvenience caused to every 
Member of this House when one Mem-
ber is dealt with in that fashion. 

Mr. Speaker: "To others also". he 
has said. 

Shrl aaqa: The remarks that the 
Minister had made following upon 
that particular questiOn must be re-
gretted and must be withdrawn. They 
have already said that we would like 
you to give a detlnite direction to the 
Leader of the House to see that the 
Mlnistel', whose statement is "",lied in 
question and who hac; to make a cor· 
reetian in the COUl'Re of h.s own state-
ment, must himsell be prepared to do 
it in the House and no get it done 
through one of hi. deputil!ll. 

Shrl DaJl: Sir, my first submission 
is to you and, through you. to the 
House. The Rules Committee should 
re-examine the question of Direction 

(he Uni\'ersity Library and public 
libraries, wherevpr it was issued. It 
was withdrdwn by the orders of thL. 
Department itself. Once again, the 
officer~ have' misdirected the Minister. 

Secondly. in such a caRe when Wl" 
find that Uw Mini~ter regts on the 
advice of officers and comes and sayH 
U~at it is wrong, is it not a contempt 
of th,· House committed by the omc.r • 
...... ho directly and deliberately mislead 
the Minister? On the lut:t occasion 
also I read out from the Bulletin and 
pointed out the page number; but ewn 
then the Minister does not even con-
sclt the buJletin and •• ys, "All youI' 
information is false 'and you a.re in the 
habit of giving such information." 

Thirdly, I can understand tha! it can 
be withdrawn from other libraries by 
'a Government directive, but can it be 
withdrawn by an executive direction 
from the Parliament Library? It is • 
very serious matter, It pained me 
mol'!!. If I do not get It in the Deihl 
University Library, I do not mind. 
But can a book bE> withdrawn from 
the Parliament Librar)' which I. in 
your cUitody? 

Mr. Speaker: It was here with u.. 
It was taken away ror correction and 
it has already been returned. 

slirl ThaJI: When was it returned? 
Whose permission was obtained to 
withdraw it? 

SI,,'1_1 Rea. C ...... rayart',.: Wh,. 
should they lake it awa,. for correc-

tion? 
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Mr. Speaker: It was tak(>n in O,-to-
ber and returned in November. In the 
beginning Of December that was done. 

Shrl lIarl VI.hnu Kamath: A long 
time for correction. 

Mr. Speaker: The crucial point is 
thaI when under Direction 115, a Mem-
ber h8~ to make a statement askin:.~ for 
the correction of a reply or a state-
ment made by • Minister, whether it 
is necessary for that Minister to be 
present in the House when that ('or-
rec·tion is to be made. I think, all oJ 
us should IIgree, th'at when that state-
ment concerns one particular Minis'ter. 
he ought to be present. That appeals 
to commonsense and should be a 
regular procedure. I hope, the Minis-
ters would toke note of that, that when 
it coneerns 'a particular Minister, he 
ought to be present. 

The Minister of External Affairs 
(Shrl ,Swaran Singh): He hHS ceased 
to be in charge of it. 

Mr. Speaker: Even though the port-
folio is l hanged, 

Shrl Daji: Who had withdrawn it? 
Who h'as corrected it? 

Mr. Speaker: The Geological Depart-
ment. 

lOhrl Dall: The Minister just noW 
said in hi. statement that his depart-
ment did not take any book for cor-
rection. That statement is raise .... 
(Interruption) . 

The Leader of the lIoUle (Shrl Satya 
Narayan Sloha) : Hegardinll your 
observation about the previous Minis-
ter in charge of steel and mines. I 
Quit~ agree that the Minister concern .. 
ed should bp prescnt; but, I tell you 
that hE' hm:: not done it deliberately. 
Perhaps. it was because he was under 
the impression that the portfolio has 
('honged; inoadvertently he must have 
done it. It was nothing deliberate. 

I think, in futUre we shall see that 
your observation is implemented. 

Shrl Barrow (Nominated-Anglo-
Indians): May I ask. Sir, how a book 
from the Library (,an be taken? If the 
Department wants to make a correc-
tion, the normal procedure is to send 
a correction slip. 

Shrl H. N. Makerjee: How can a 
book be taken away for corrpction? 

Mr. ,speaker: I will find out how 
a book can be taken away. 

Shri H. N. Mukerjee: Please make 
an inquiry and let us know.. (Inter ... 
T"llption) , 

Mr. Speaker: I will convey it .... 
( Interruption). 

Shri lIem Darwo (Gauhati): Sir, 
whal I wanted to know is: (a) when 
certain facts were disclosed on the 
floor of this House regarding that 
notorious Jorhat jeep accident on 7th 
March. 

Mr. Speaker: How can that be 
a~ked now? 

Shri Hem Barua: you were 
pleased to direct the han. Minister 
to collect the information and give 
that information to us, I just wanted 
to know whether the information has 
been colle('ted. (b) When it was dis-
closed that two delegations, one of 
Naga hostiles and another of Mizo 
hostiles, had gone to Dacca, the capital 
of East Pakistan. and mel there 
Marshal Chen Yi and Dr. Bhullo, the 
Pakistani Foreign Minister, the- hon. 
External Afl'airs Minister said that he 
did not have the infonrt1ation. We 
would like to have the information 
from him if he has collect~d it by now 
and enlighten us on that. 

Mr. Speaker: I cannot ask him ju~t 
now. If he has the information. he 
may R'ive it sometime later when he 
speak!', 




